Office of the

Commuissioner of State Tax.
Maharashtra State, 8% Floor,
GST Bhavan, Mazgaon,
Mumbai-400 010.

TRADE CIRCULAR

No. JC (HQ)-1/GST/2019/Super30/ADM-8 dated 7th August 2019.

Trade Circular No. 43 T of 2019.

To,
Subject : Remmbursement of SGST applicable on tickets of Super 30 movie
Ref. (1) GR No-Sankirna 2019/Pra. Kra. 80/Karadhan-1 dt 31 July 2019.
Sir/Gentlemen/Madam,

1. Youare aware that Super 30 movie which gives an important social message in the field
of education 1s released throughout India. To promote this social message, Government
of Maharashtra has issued above referred GR wherein Government is gomng to reimburse
to the registered theatre the component of State Goods and Services Tax (SGST)
prominently indicated in the ticket which 1s issued for the supply of service by way of
admission to the exhibition of movie Super 30 during the period 31% July 2019 to 31%
December 2019. Copy of the above referred GR i1s available on the website
www.maharashtra.gov.in with unique code 201907311756334605.

2. Registered theatre after indicating CGST and SGST 1 the price of ticket shall reduce the
ticket price by amount equal to SGST 1n order to pass on the benefit to the consumer.
Registered theatre means theatre registered under Maharashtra Goods and Services Tax
Act, 2017. Registered theatre shall prommently indicate component of SGST, CGST and
amount of discount on account of reimbursement to be claimed from Government of

Maharashtra in the ticket price of Super 30 movie.



Example-

Suppose basic ticket price 1s Rs 200/-. SGST applicable 1s Rs 18/- and CGST applicable
1s Rs 18/-. Total price comes to Rs 236/-. Here, Government 1s going to reimburse the
amount equal to SGST payable which 1s at Rs 18/-.The theatre shall reduce this amount
of SGST to be reimbursed by the State Government at Rs 18/-from Rs 236/- and collect
balance amount of Rs 218/- from consumer. The theatre shall prominently mndicate this

reimbursement amount of Rs 18/- which 1s equal to SGST 1n the ticket.

Basic ticket price 200
Add-CGST 18
Add-SGST 18
Total= 236

Less- Discount on account of reimbursement to be | 18

claimed from Govt. of Maharashtra

Total price receivable from consumer 218

. The registered theatre shall pay the tax, SGST as well as CGST, in a regular manner. If

the registered theatre has recovered full amount from consumer without reducing the
amount equal to SGST, then no refund of such amount will be granted to the theatre. In
order to claim refund of SGST paid, the registered theatre is required to pass on the benefit

of this scheme to the consumer.

. Every registered theatre which i1s going to take the benefit of this scheme shall

communicate the details as given in Annexure I through email on mail 1d

sgstsuper30@gmail.com within seven days from the publication of this circular or within
seven days from the date on which theatre started passing the benefit of the scheme to
consumer, whichever 1s later . Registered theatre which fails to communicate the same

within the prescribed time limit will not be eligible to claim the benefit of the scheme.

. Theatres which are going to take benefit of this scheme shall prominently display in their

theatre premises a board to the effect that Government of Maharashtra 1s going to
reimburse the component of SGST to the registered theatre and cost of ticket 1s reduced
accordingly. Jurisdictional officer may wvisit the theatre to verify whether theatre 1s

passing on this benefit to consumer or not.



6. Mechanism for refund of SGST component paid by registered theatres-
3.1 After filing the return under section 39 of MGST Act, 2017, registered theatre shall
make an application to State jurisdictional officer for reimbursement of SGST
component which he has paid in the return period in Annexure II within thirty days
from the filing of return and payment of tax for the said period. If registered theatre is
under jurisdiction of Central authority, then he will apply to concerned divisional Joint
Commissioner of State Tax or to the locational administrative head of the office.
3.2 Registered theatre shall produce the books of accounts for the verification before
jurisdictional officer for ascertaining refund claim as and when required. Apart from
verification of books of accounts, jurisdictional officer will also verify whether
registered theatre has fulfilled all the conditions prescribed in above referred
Government Resolution. After due verification, refund will be disbursed to the
registered theatre. The refund shall be disbursed within 30 days of the application
referred to para 6 (3.1) of this circular.

7. This Trade Circular is clarificatory in nature. Difficulty if any, in the implementation
of this Circular may be brought to the notice of the office of the Commissioner of State

Tax, Maharashtra.

Yours faithfully,

Commissioner of State Tax,
(GST) Maharashtra State, Mumbai.

No. JC (HQ)-1/GST/2019/Super30/ADM-8 dated F*hAugust 2019.

Trade Circular No. ;3T of 2019.

Joint Commissioner of State Tax

(GST), (HQ)-1, Maharashtra State.



Copy forwarded to the Joint Commissioner of State Tax (Mahavikas) with a request to
upload this Trade Circular on the Departments Web-site.

Copy submitted with compliments to,-
(a) The Deputy Secretary, Finance Department, Mantralaya, Mumbai-21 for
information.
(b) Accounts Officer, Sales Tax Revenue Audit, Mumbai and Nagpur.



Annexure-I

To,

The Commissioner of State Tax,
Department of Goods and Services Tax,
Maharashtra State, Mumbai.

[ wish to avail the benefit of the scheme as published in GR No-Sankirna
2019/Pra. Kra. 80/Karadhan-1 dated 31stJuly 2019 (201907311756334605)
in case of Super 30 movie. [ have gone through the terms and conditions of
the GR. I also have gone through the trade circular 43T of 2019 dated 7th

August 2019 in this regard. [ am submitting the required details as under-

1. [ GSTIN

2. | Legal Name

3. | Trade Name

4. | Address

5. | Pin code

6. | Contact details (Phone No)

7. | Jurisdictional Tax officer code

8. | No of Additional POB (Theatres)

9. | Theatrewise details of the date Theatre Date
from which benefit of the scheme | location
is passed on to consumer

10. | Whether the display board as
per para (5) of Trade circular is
displayed

Name-

Designation /Status



ANNEXURE- II

Application for Refund of an amount equal to SGST component by registered
theatre in case of Super 30 movie

(See GR No-Sankirna 2019/Pra. Kra. 80/Karadhan-1 dt 31* July 2019.)

GSTIN

Legal Name

Trade Name, if any

Address

el Bl I

Tax period

Rate of
ticket

No of
tickets sold

Net Taxable
Turnover

CGST

SGST

Details of total
Supplies effected
under SAC 9996

Details in case of
Super 30 tickets

Out of column 7,
details in case of
Super 30 tickets
wherein benefit is
passed on to
consumer

Amount of Refund
claimed (Rs.)

10.

Bank details

IFSC-

Bank Name-
Branch-

Account Number-

I hereby declare that-

(1) I hereby declare that the refund has been claimed only for the invoices

DECLARATION

(tickets) pertaining to Super 30 movie.
(2) I have passed on the benefit of the scheme to the consumers.

Signature
Name-

Designation /Status




RiteazTar o sraean =
IR] T WAl DRIAT (THOHNYHE))
RATET QU HEETd......
HERTE 3T
far

e Aot shHien- it 2098/ .36.¢o/BRTHT-9
AT BTHT A1, FATHT TS AP,
HATGY, Ya8-500 033
f&TTa- 39 93, 209%

AT ;-

“UR 30” BT BT U AR &0 TR YA o1 FauH 2 MR, o
T OIS 3MMed, T [A8TR ITSATAR “ITHTISTT e AT HAHSIIRT AT TV [a
IMYRIT T [EaG3]. ST FHINID g MDA G963 TSHHLT AR et
ffragT 1 933, 9 aoad Wl IRAGRAT IR Fe5 AT IT IS THIFT
B U 2t forve R 307 I A TUR HRUITd 3NST T JHdrd TaRTd ST
312, WEx e 2Nt ST PAR &l EGedl HHedax IMITRT IR[T IER TH

RTINS TSI STTATTAIT T8I uaTaT T Bos & 3MTs. RIS J AHThe <l Sa 0

TCH T &1 TR [Aenearal amar 7, oreR WRYR THTUMG TfRIeTd 3Td . 31T

U A ARTGRT 9 I 3T fssTears azmied uRTafid 81 3T,

3T U AEEYUl WIS T332 FaaH=Iia drErafauard & fomde gz

BTG IR S
I ol -

AT XTTle e e “guv-307 a1 faal Rauerar fafeern

RFDHAR TP TR AT STTOMT XTI 9 HqTPRTA] {QGGHQQ:IEE ) FHG T RRPHA) ﬂ’%ﬁ

BRI 01 TASG AT T T TTATS! WIS 6 TS BT A

9. AIEOEd RETETE TS AT R RTd Bos o STaefHed HeRTd ST SUR I

[N

Rrraeret fafderaiies Iog a¥ @ HaThR =l (THSTEE]) THed YFh frdbier=
Tl fhATIGT BHl o fafberl famh! Uefehi=T BRIE!. 3 3T-es a¥l, Aiguiidpd
FRavenr e fifbera fadadis I5a 9% g ¥al dxEl (QUSigdc!) Yamd

2D 1T TR Td A2HTTHTO 9RO T3P TR,

[ C o R N [N () ()
Q. TKIFYUCTHAI USIATHICT HdTYd IAUCITETCe) HART I[ehTHEY geq| hRUYTd JUTIR ‘_ﬂé}

oy fafay geri=ar o= emawed uRad= HYar YUK Arel.



3R =197 AT kol 209%/ W.3. o/ BRIHT-9

3.

3

Argofigd RIETeRET Jehidhg STNERd XIS IR d Hdl BRG] IahT I3 Dol

IS TR T R HRUITT YR TR TH avets™ 7 o friftha

HATCATER RTSY TR W1 BT (TASITHC]) YaRPH I hos| IV ax aral Ffergar

Ci‘iﬂnlc*i DRUYId JUIIX '_‘r@

. ] G AR pIEiid fAfed f[IeR Sae #7907 SF BRE WRUT BedriiR

fﬁﬂqcugmmmi-ﬂ é_a' XTI AT DRT=AT RATITRTS] G:IGi DT ?ﬂéc‘vi

. REucTEF! 37 ST 9% 9 ARl (QHSge) RahHar aramEr, i fafed

AT ST HEATIIRIT 30 ST o1d SvaTd 53

. TSR YT, %] T HATHR AU TradwgT Hafd Ufgd TSt Smag=rdt gegeht g

Ufeh T ITEaE 9T RTINS 3T JATTHTET URTES P HATdIes.

. {Ex A vy e SreamRgE, 19 9% 9 |HaTdRTET (TASUEe]) aRarar

A9ed REAUCTE BT 85w 9 df 13,39 ¥R, 209Q wiazar sremEdiadiar o
BT

. ex A o HBRTC MM www .maharashtra.gov.in T ADIADBEAR ST

B UT JTST G TN HhdTeh 209309399945 338E 04 /T 3R BT M3 [FSlITH
TN FeTifhd o BIevard Ad 2Te.

HERTETT XTSUT) T MIEHINSINEINICIEN

RAJIV JALOTA ===
SIENEIC)

RTTATY 3IR 93 i

1. RISIYTe i |fEd, IiHd, 939 e, 4ag
. A AT A o Afd, S0, 9y

AT, H30 (f<T) A w Aere, HAT, Hs

AT, IS ([477) AT R AP, HATHA, Has
T fqmT, (@-3 g srRifur sraE), 9916, J4s

TSGR TR, IR G T PR [T, HERTS 194, Has.

T RTINS, TERTE -9, a3 (G5l g A=)/ ST u_eT, Jas

L2 N & Mmoo Lo w0

. AETSEIIISS, HERTSE-2, TITYR (3T G I/ ST q_ied, TR
IS T T AAHT,

qo. FFae-R= .

IS QYT R



